CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0A_ND._2460_OF 1990

v New Delhi this ¢ th day of Dsc, 1994,
Hon'ble FAr, J,P. Sharma, Member(J) -

Hon'ble Mr. 5.R, Adige, Member(A)

Mohd, Ashraf Khan

S/o Late Fatshyab khan
aged 49 years

R/e 328, Lado Sarai

Mehrauli, New Delhi-30 eessApplicant
(through *. s@oXe&: . . .. 7, advocate)
Versus

Union of. India through

Secretary
Dept. of Science & Tachnology

Technology Bhavan . ) :
New Delhi=j10 D16, ' ‘ .....Rlspondent

(By Advocate ShriPiRamchandani)

JUDGE MENT (Oral)

Hon'ble Mr, 3,P, Shamma, Member{d)

Nene for the applicent, Shri Hazjit Singh for the respondant.
The matter has been.on board, but none appeared from the aide of the
applicant sven yesterday., 1t appears from the record that the cgaee

was listed before the Oeputy Registrar om 12th Auge. 1991 but none

was present on behalf of the applicant,

2, The case ié that the applicant’s service was terminated

by an office order of rsmoval dated 1645, 13590, Sinc; the applicant

is not interested in pursuing hi;.Casa, this application is dismisssd
in Qufault and non~prosscution, Undsr the circumstances, parties ara to

bear their ouwn costs,
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